209
STITUTION (AMENDMENT)
S BILL*

(Substitution of Chapter I of Part
XV, etc.)

SHRI K. RAMAMURTHY (Dharma-
puri): 1 beg to move for leave to
introduce a Bill further 1o amend the

Constitution of India.
MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill further o amend the
Constitution of India"

The motion was adopted.

SHR! K. RAMAMURTHY: I intro-
duce the Bill.

MR. DEPUTY-SPEAKER: Iiem
No. 26, Shri D. D. Desm—absent.
Item 27, Shri P. K. Deo.

DECLARATION AND  PUBLIC
SCRUTINY OF ASSZITS OF MINIS-
TERS AND MEMBERS OF
PARLIAMENT BILL®
SHRI P. K. DEO (Kalahandi): 1
beg to move for leave to introduce a
Bill to provide for declaretion and
public scrutiny of assols of Ministers

and Members of Parliament.

MR. DEPUTY-SPEAKER  The
question 1s:

“That leave be granted to intro-

duce a Bill to provide for declars-

tion and public gerutiny of assets
of Minigters and Members of Parlia-

ment.”
The motion was adopted.

SHRI P. K. DEO: 1 introduce the
Bill.

REGISTRATION OF POLITICAL
PARTIES AND PUBLICATION OF

Bills Introduccd NOVEMBER 18, 1077

Billy Introduced 300

THEIR ANNUAL ACCOUNTS RILL*

SHRI P. K. DBO (Kalabandl); I
beg lo move for leave to introduce a
Bil| to make provision for campul-
sory registration of political parties
under the Socleties Registration Act,
1860 and publication of their audited
annual accounts.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granterd to intro-
duce a Bill to make provision for
compulsory registration of political
partieg under the Societies Regist-
retion Act, 1860 and publication of
their audited annual accounts.”

The motion was adopted,

Bi[slmu P. K. DEO: I introduce the

CONSTITUTION (AMENDMENT)

BILL*

(Amendment of article 13, ommsnion
of article 324, eir.)
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MR DEPUTY-SPEAKER: The
question ls:

“That leave be granted to intro-
duce a Bill further to amend the
Conatitution of India.”

The motion way adopted.
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CROP INSURANCE CORPORATION
BILL*

SHRI RAMAMURTHY (Dharmapuzl)
I beg to move for leave to introduce
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